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he had committed mis-conduct and manipulated Muster Roll dated

: despite the repeated fequgst of time, &ftar'two months, the .

. éaid’Enquiry‘ﬂFficer was subsequently'changed. Thig time
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ReKs Shukla - ves Applicant
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Unien of India & others voer Reépondents :

Hon._ﬂr.lnustice UsCs Srivastava, V,.C,

Hon, Mre K, Obayya, AeMe

(By Hon, Mr.Justice U €. Srivastava, V,C.)
1. The gpplicant at the relevant point of time was
working as 'Oriver Grade-A S$pecial’ oh'uhich post he was promoted "

on 1-3-1986, 'Gh 30th Nar@h, 1988 he was saivad with a chérge-sheet S

and the charge against him was that whilé'Functiening as : : !

Assistant Looo Foreman in Loce Shed, Lucknow in the year 1980-81,

12-12-1980 of Loco Shed Staff, Part-1i,
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2, _ The applicant  submitted a representation for - b
supply.of.ceftain documents ah 8-4~1988 including the cépy_of

the Muster Roll, buf the same was notvsupplied éhd the rESpmndentg
alfawad him and defence Counsel to ingpect the aocuments‘ano'
diréckea him to presant'hiﬁsélf for inépectiaﬁ of the documents,
The applicanf again made a rep:eéﬁﬁiatiunlfbr delivery of  °

copieé _af documénts, but the same was not done, He was allowed

to inspect documents, a;cording to him only for two minutes,

applicant was intimated vide a letter dated B~10-1990, a

perticulai person has been éppointed as Enquiry Officer, ths

he fixed 18-7-1991 & 19-7-1991 for enquiry intimating him



that the enquiry will taske place not only against him, but alse
against other persohs namely, K,Ps Singh, The épplipant.
again prayed for additional document, but the same was nbt

given, and in these circumstances the applicant filed the

protest with_request‘the evidence of prosebutian be closed

andjtha repressntation be finalised on the basis eﬁ’the
evigence on recerd The departmental anqu1ry was not cunclucsd,

and the appllcanu Fallowed by another reprasentatlon. Thus,

accord;ng to the appllcant, the departmanbal enqu1ry is

prulenged unnecassarlly.

3. A I n fact, the department alone is responsible for
the delay and the applicant has also cantrlbuted te the delay.
Ye can not 1nt9rfere in the proceedlngs at this stage but the

appllcation can be dlsposed of with the direction that tha

- departmental enqu1ry shall be conlcuded within the period of

4 months, The appllcant should fully ce-operate with the

1nqu1ry, in case the evidence has not started, the appllcant

f

may be intimated of the date that may bs fixad. Ex-parte y"

evidence has been taken, the respondents even gear notwlallow .

the applicentcross examing the witnas~. The copy of the
documents have not been supplied to him, in case he hag nat been
allowed inspection, the inspecgion can also 6é allowed, If
after full 06~0peration Dy thé épplicant, the inquipy is not

cmlciuded; then it could be epen for the épplicénﬁ again'tm

approach .the Trlbunal for guashing the dlsclpllnary prDceedlngs.

The appllcatlon is disposed of Flnally at thls stage.
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